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(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

Notice is hereby given that the National Company Law Tribunal has ordered the
corrmencement of a corporate insolvency resolution process of the IWs.Influx Mart Limited on

FOR'I'Hb ATI'tsNI'ION OF 'I'H.h, CREDII'ORS OF INAME OF CORPORATE DEBTOR
Rsr-BvlN{r PnRrrcul,lns

1. Name of corporate debtor TNFLUX MART LIMITED
2. Date of incorporation of corporate

debtor
a4rc2t2004

-l- Authority under which corporate
debtor is incomorated / resistered

RoC-Pune

4. Corporate Identity No. / Limited
Liability Identification No. of corporate
debtor

u5 I 909PN2004PLC0 I 8 861

5. Address of the registered office and
principal office (if any) of corporate
debtor

CITY SURVEY NO.47I9B, F.P. NO. 7Ol9,
NEAR ABHINAV HIGH SCHOOL, OFF.
LAW COLLEGE ROAD, ERANDAWANE
PUNE MH 411004 IN

6. Insolvency commencement date in
respect of comorate debtor

29/BDA23

7. Estimated date of clostre of insolvency
resolution process

2510912023

8. Name and registration number of the
insolvency professional acting as

interim resolution professional

Udaykumar Bhaskar Bhat
r B B r/! PA-00 1_ / tp / p -oL42s / 2018-2019 I L223 4

9. Address and e-mail of the interim
resolution professional, as registered
with the Board

8-304, Goldville, Dange Chowk, Aundh-
Ravet Road, Thergaon Pune-4l1033

Udaybhat2805@gma il.com

10. Address and e-mail to be used for
correspondence with the interim
resolution professional

B-304, Goldville, Dange Chowk, Aundh-
Ravet Road, Thergaon Pune-4l 1033

cirp.infl uxma rt@gmail.com

ll Last date for submission of claims 1310412023

t2. Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution orofessional

Name the class(es)
No Information available about such Creditors

13. Names of Insolvency Professionals
identifred to act as Authorised
Representative of creditors in a class

fThree names for each classl

Not applicable

t4. (a) Relevant Forms and
(b) Details of authorized

representatives
are available at:

Web link:

Physical Address: NA

2910312023.



The creditors of lWs.Influx Mafr LimiJed, are hereby called upon to submit their claims with
proof on or before [insert the date falling fourteen days from the appointment of the interim
resolution professional] to the interim resolution professional at the address mentioned against
entryNo. 10.

The financial creditors shall submittheir claims withproofby electronic means only- All other
creditors may submit the claims with proof in person, by post or by elecfonic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against enty No.13 to act as authorised representative of the class [specifu class] in Form CA.

Submission of fatse or misteading proofs of claim shall athact penalties. <N 
q-
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Name and Siguature of Interim Resolution Professional: TIDAYKUMAR BHISKAR BHAT
Date and Place: 30.03.2023 PUNE


